
[3 August, 2006] RAJYA SABHA 

SHRI SHIVRAJ V. PAUL:   Sir, I move : 

That the Bill as amended be passed. 

The question was put and the motion was adopted 

STATEMENT BY MINISTER 

Status of implementation of the recommendations contained in the 
twenty-third report of the Department-Related Standing Committee 

on Information Technology 

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, 
PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): Sir, on 
behalf of my colleague I lay a copy of the statement regarding the status of 
implementation of the recommendations contained in the Twenty-third Report of 
the Department-related Parliamentary Standing Committee on Information 
Technology. 

SPECIAL MENTIONS 

THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA): Shri Dara Singh. Not 
here. Shrimati Shobhana Bhartia. Not here. Shri S.P.M. Syed Khan. Not here.   
Shri Datta Meghe.   Not here.   Shri Ali Anwar. 

Need to protect banarsi saree industry from closure 
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THE VICE-CHAIRMAN (SHRI KALRAJ MISHRA): Shri Gireesh Kumar 
Sanghi. Not here. Shri Lalit Kishore Chaturvedi. Not here. Shri B.K. Hariprasad. 

Need for reforms in the process of selection in Judicial Services 

SHRI B.K. HARIPRASAD (Karnataka): Mr. Vice-Chairman, Sir, even 
after five decades of independence and coming into force of the Constitution of 
India, empowering the SC/ST and the OBC communities, by way of reservation 
to secure opportunities in the areas of education and employment, there has not 
been much change, as envisaged by visionaries who framed the Constitution, in 
the socio-econo/nic status of these downtrodden and oppressed classes. 

Despite provision of reservation for SC/ST/OBCs in the UPSC selection 
process, the Dalit community has come a long way to prove that merit is not the 
sole virtue of the privileged, by securing more than 50 seats in the UPSC 
selection during last year. It is, therefore, high time that SC/ST/OBCs are given 
their rightful share in judicial appointments on merits. Under article 312 of the 
Constitution, it has been mandated to create an All-India Service for Judicial 
Service like the IAS, IPS, IFS etc. whereby the process of nomination to the 
Judiciary presently followed, be done away with. 

I urge upon the Centre to initiate action in this direction by enactment of 
law at the earliest. 

SHRI JANARDHANA POOJARY (Karnataka):    Mr. Vice-Chairman, Sir, 
I associate myself with the Special Mention made by the hon. Member, 

.MS.   MABEL  REBELLO  (Jharkhand):    I  associate  myself with  the 
special mention made by the hon. Member. 
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